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Ai1LLJjOii NO. 	7?e-cr 
App ii C Cflt ( .$) 

• 	Respondent 5 (). 

Advocate for Ap.plic.ant (3) 

Advocate for ResPondent(S) C9 

Notes of the Reqistry ,  DATE 

7.9.00 
E .  

lform 

fld vide 
C F. foi i 	I 	;icd v!de 

3Tc'i- 5? t 
Jr...  

I 	ORDER O THE TRIBUNjj 

present : The Hol-i'ble Mr Justice D.N. 
Chowdhury, Vice-Chairman. 

List on 29.9.2000 for admission along-

with M.P.229/2000. 

Vice-Chai rran 

y. 

P s  co--r1 
c&t 

29.9.t Heard Mr. S. All, learned counsel 

for the applicant. 

Application is admitted. Issue 

notice to the respondents by registered 

post. Returnable by 28.11.00. 

List on 28.11.00 for further orders. 

(J 

ViceChairman 

9tJ5 
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28 .11 .0 

pg 

Four weeks time granted to file written 

statement on the prayer of Mr A.Deb Roy, 
learned Sr.C.G..C. 

List on 2.1.2001 for order. 

VjJijrman 
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24.1.01 	 On the prayer of Mr. B.C. 

Pathak, learned Addi. C.G.S..0 the case is 

adjourned to23.2.2001 for filing of 
cL /I? 

FV, .1 	1 	
wri en s a 	 nt.  

List on 23.2.01 for written 

• statement and further orders. 

• 	1 . 
Vice -Cha irm3ri 

q 

\ c JjlS%Jca oF 5L&. 

2.1.2001 No written statement has so 
far been fiLed. W. A. Deb Roy, 
1earnd Sr.C.G.S.C *  is. accommodated 
due to his indisposition. 

Mr.B.S. Basurnatary, learned 
Addi. C.G.S.C. prays for time to 
file written statement Prayer 
al1owed. 

List on 18.1.01 for written 
statement and further orders. 
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Vice-Chairman 
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• 	
5.3.01 	

List on 11.4.01 to enable the 
respondents to file written stat€ment. 

/ 
Vice-Chairman 

• im 

	

11.4.01 	List on 23.5.01 to enable the respon- 

• 	dents to file written statement. 

• 	 vice-Chairman 

im 
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O.A. No. 295 of 2000 

N'te of the Regitry 
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Date 	 Order àf the Tribuna 

23.5.01 List the matter again on 29.6.2001 

to enable the respondents to file 

written statenebt, 

Vice-Chairman 

trd 

29.6.20 1 	Four 	weeks 	time 	allowed 	to the 

respondents to 	file written statement. 

List for orders on 8.8.01. 

By Order 

8.8.2001 Four 	weeks 	time 	allowed 	to 	the 

respondents 	to 	file 	their 	written 	statement. 

List for orders on 12.9.01. 

Vice-Chairman 

nkm 

12.9,2001 rjr.A.Oeb Roy, learned 	 for the 

respondents states that the records filed by the 

applicant require to be verified before riling of 

written statemenL The applicant claimed to have 

worked under A,E..(P), 8orjhr during 1991 and als 

tated that the applicant had worked with SDOT 9  

Rangia. Mr.Roy atates that only after the uerifi 

cation of the records, the reupondents will be 

ibla posttion to file written statemente 
for order 

List on 12.11).200lLtO enable the respon 

dents to fila written statement. 

Imber 

bb 

1200,0 	 t(one appears for the applicant 

List the case on 28.11.2001 for order, 

N ember 

[1 
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the Registry 

C.A. 295/200 

- 	Order of the Tribuna 

Written statement has not been filed 

though time was allowed on a number of 

occasions. 

i4ist for hearing on 11.1.2002. In 

the meanwhile the respondents may file-v 

written statement, if any. 

Member 

List or 20.2.02 for 1caring. 

, 

Via e-Chei irman 
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20.2.2002 	 Heard the learned counsel,  for the 
77 	 partis. Hêring concluded. Judgment delviered 

:open court, kept in separate sheets. The 
/&.i 4-eC-) 	

• 	
'application is disposed of. No order as to costs. 
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CENTRAL ADMINIsTpATrj TRLBUNj., 
GUAJTI BENCH 

Original Application No. 295 of 2000 

20.2.2002 Date of Decj SI.Ofl•e.. • 

1AdAli 	
Petitionr(5) 

-.NK-k All and Ms B. Seal 	
jdvocaje for the 
Petjtior(s •Versus 

The lJnion of India and others 

Mr A.'Deb Roy, Sr. C.G.S.C. 

R€sponden. ;. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN 

THE H E3LE 

lWhether Reporters  
judgment ? 	of locaj Papers may be allowed to see the 

To Le ieferred to t.he Reporter or not ? 

Whether their Lordshjps wish to see the fair cCpy of the Ddgment ? 
Whether the Judgment is to 

be circulated to the other Benches 

Judgment delivered by Hon'ble : Vice-Chairman 

1 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.295 of 2000 

Date of decision: This the 20th day of February 2002 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Md Abdul All, 
Resident of Hangalpara, 
P.O. Hangalpara, District- Darrang, 
Assam. 	 ......Applicant 

By Advocates Mr S. Ali and Ms B. Seal. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Corn munication, 
N e w Delhi. 

The Chief General Manager, 
Telecom munication, 
Guwahati. 

The Sub-Divisional Officer, Telecom munication, 
Rangia, Assam. 	 ......Respondents 

By Advocate Mr A. Deb Roy, Sr. C.C.S.C. 

- 	 ORDER(ORAL) 

CHOW DHURY. J. (V.C.) 

This Is an application for confer in ent of tern porary status. 

The applicant in this application has stated that he was worldng as 

casual labourer under the Sub-Divisional Officer, Telecom munication 

Department at Rangia since 1992 continuoualy. By the end of 1995 

the applicant was not allowed to continue. The applicant has mentioned 

the particulars of his service as foUows: 

1991 - 330 days under A.E. Borjkiar, Telephone 

1992 - 254 days under S.D.O., Telephone, Rangia 

1993 - 240 days under S.D.O. Telephone, Rangia and 

J.T.O., MTC, Mongaldoi 

1994 - 221 days under S.D.O. Telephone, Rangia." 



: 2 : 

The applicant in this application has stated that he moved 

from pillar to post for confer m ent of te m porary status. Since no 

substantial steps were taken by the authority he moved this Tribunal 

by way of the present O.A. for appropriate direction on the respondents. 

Considering the facts and circumstances of the case the delay in filing 

the application was condoned in a separate application (M.P.No.229 

of 2000). 

The respondents have not filed any written statement. I 

have heard Mr S. Ali, learned counsel for the applicant and Mr A. Deb 

Roy, learned Sr. C.G.S.C. at some length. I am of the view that to 

adjudicate the case for confer m ent of te m porary status one is to 

evaluate the matter. In the circumstances I am of the opinion that 

the ends of justice would be met if a direction is issued to the 

respondents to consider the case of the applicant for confe:r m ent of 

tern porary status in the light of the Scheme if the applicant had rendered 

240 days of service in any of the yearj that he mentioned. The 

respondents are accordingly directed to consider the case of the applicant 

and confer the te m porary status as per law. The applicant is also 

directed to file a representation before the Chief General Manager 

and the Chief General Manager shall cause to get it exa mined by the 

corn petent authority and pass a reasoned order in the light of the 

Scheme. The respondents shall complete the exercise within four months 

from the date of receipt of the order. 

With the above observation the application stands disposed 

of. No order as to costs. 

( D. N. CHOWDHURY ) 
VICE-CHAIRMAN 

nk m 
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IN THE CENTRiL ADMINISI'RATIVE TRIEUN1L; ; GAUHATI 
BENCH ATGUWAHATI 

0.A. No. 	>-7U 	/2000. 

MD. Abdul All 	.... 	piicaflt 

-Vrs-- 

Union of India & Ors...... 	Respondents. 

I N D E X 

$1.N0. particulars Pa2es
, 
 

1 Original application - 	I to 9 

2 .znnexure-1 10 

Letter dated 8.4.94 issued 

By the S.D.O. Rangia. - 

3. J-nexure-2 - 	 11 

Letter dt. Nov1999 

submitted by the applicant. 

4 Annexure-3 - 	 12 

RepreseflteiOfl dated 

• 
29.8.2000 of the applicant. 

• 

UtE -, 

Q 	.7•QW 
Filed by:- 

tc(-:I 
(W)L1 

Advocate. 

• 	 • I 

S 
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CENTRAL ADMINISTRATIVE TRIBUNALGAUHATI BENCH 
AT GUWAHATI. 

• 	ojcjr:- 

	

O.A. NO. :c'H1 	/ 2000- 

An application under section 19 of the 

CEntral Atrainistrative Tribunal Act,1985. 

Md. Abdul Ji 	 ... 	?p1icant 

-Vrs- 

Union of India & Ors 	.... 	Respondents. 

OF ThE APPLICANT:- 1. 	I CULARS 

Md. Abdul• 	All, S/o.Late Umar Au 

Resident of Hangalpara, 

P.O. Hangalpara, P.S. Sipajhar, 

District - Darrang, Assail. 

2 PARTICULARS OF THE RESPONDENTS 

Union of India, represented by its 

( Secretary to the Govt.of India, 

Ministry of Communication, New Delhi. 

The Chief General Manager, TelecCXflmUfliCetiof, 

ubari, Guwahati-7. 

The Sub_Divisional Officer, Telecommunication, 

Rangia, P.O. Rangia,.DiSt.KamrlP.1 Assail. 

• 	3. PARrICULARS OF THE ORDER AGAINST HICH ThIS APPLICATION 

HAS BEEN 

written 
There is noLorder issued to the applicant by 

the authority but the applicant has been asked 

not to continue as casual labour w.e.f. 1995- 

Contd ....... 2 
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JURISDICTION:- 

The applicant further declares that the 

subject matter of this case is within the 

jurisdiction of the Central Administrative 

Tribunal, Guwahati. 

LIMITATION:- 

This application is made within prescribed 

time under section 21 of the Central 

A1ministretive Tribunal Act, 1985. 

FACTS OF THE CAE- 

6.1. That your applicant was working as 

casual labour under the Telecommunication Departmen 

at Rangia under the Sub-Divisional Officer since 

1992 contineously, but he was asked not to continue 

by the end of 1995. The applicant worked as under 

/ under the S.D.O., Telephone, J.T.O., Rangia and 

A.E. Borjar, Telephone:- 

1991 - 330 days under A.E. Borjhar, Telephone 

1992 - 254 days under S.D,O., Telephone, Rangia 

1993 - 240 days under S.D.O. Telephone, Rangia and 
J.T.O., MTC, M Dngaldoi. 

94' '221 dyUneX S.D 0. TelephQne, Rangia. 

6.2. That under the various schemes issued 

by the Central Government for regularisatiOn of the 

Jlijt  -bJ 	casual labour in Telecommunication Department, the 

casual labour who performed 240 days in a year and 

now 220 days he is eligible for regularisatiOfl of 

his service. In 'the instant case colleagues of the 

applicant have already been regularised in their service. 

Contd... .. .3 
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• 	6.3. That your applicant while he was in 

service the S.D. 0., TelephOne, Rangia vide his 

letter No.E5/CON/9495/1 dated 8.4.94 aked the 

applicant to furnish his working particulars and 

documents for regularisatiOn of his service. 

nnexure-1 is the cy of the letter 

dated 8.4.94 issued by the S.D.O. 

Telephone, Rgia asking to furnish 

working particulars from. the applicant. 

- 	it may be rentione that 
- 	6.4. Thatyour applacant sun1tted his 

working particulars since January, 199Lto December, 

1993 in the office of the S.D.O., Phones, Rangia and 

the S.D.O. send the same to the General Manager, 

Telecom,: KamrupTelecOrn District, Ulubari, Guwahati 

vide letter NO.E-5/94-95/12 dated 23.11.94-. Copy of 

the forwarding letter of the working particu]rS of 

the applicant is available in the office of the 

GENEral ?lanager, Telecom, KTtrup Telecom District, 

tJlubari, Guwahati-7 but the same Is not available 

with the applicant. 

6.5. That the applicant begs to state that 

again he on receipt of nexure-1 submitted his 

working particulars since January, 1994 to October, 

1994 which was- duly sent to the -General Manager, - - 

TEilecOrflmUfliCatiOfl, Kamrup Telecom District, Ulubari 

Guwahati-7 through proper channel on NOverflber,1999• 

coritd....- 4 	- 
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4. 

rinexure-2 is the photocopy of the 

- 

	

	said letter with working particulars 

-of the applicant dated November,1999. 

6.6. THt thereafter your applicant having 

no reply to his representation as well as the submission 

of his working particulars he submitted another 

representation dated 29.3.2000 directly to the GEneral. 

MJager, Telecommunication, Kamrup Telecom District 

Ulubari, Guwahati-7 stating that he has been working 

as Casual Mazdoor since 1991 under S.D.O. Telephone, 

Rangia till 1994. after 1994 in response to Jnexure-1 

- 	 he submitted of his working particulars on 23.11.94 

and he requested the General Manager, We1ecommunicatiOfl, 

Kamrup Telecom District, tJlubri to consider his case 

- 	for regularisation as permanent Mazdoor. 

?nnexure-3 is the photocopy of the 

said representation dated 29.8.2000 

submitted by the applicant. 

6.7. That your applicant begs to state that 

uptil now no reply has been given to his represenatiOfl 

though the applicant submitted his workIng particulars 

to the General Manager, Telecom, Guwahati through 

S.D.O., Phones, Rangia and as such he has been 

compelled to file this application before this Hon'ble 

Tribunal to consider the case of the applicant for 

regularisatiOn of his service w.e.f. 191. 

V 	 6.8. That your applicant begs to state that 

similarly situated persons who worked with the applicant 

Contd.. • 5 V 
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after joining later on have been regularised but 

the applicant's case have not at all been considered 

for regularisation as Mazdoor reason is best known 

to the authorities and hence he compelled to approach 

this Hon'ble Tribunal for the ends of justice. 

6.9. That apart from filing the representation 

giving working particulars the applicant approached 

the S.D.0., Phone, Rangia as well as the off ice of the 

General Manager, Telecom, Kamri,ip Telecom D4 

Ulubari, Guwahati-7 to know about the fate of his 

representation and his case for consideration he was 

sympathetically informed verbally that the cases of 

other Mazdoor similarly situated with him have been 

regularised, so his case will also be considered for 

regularisation favourably. Therefore, the applicant 

on good faith has been waiting for result of regula-

risation of his service but upill now nothing has 

been done for regularisatiOn of the service of the 

applicant and hence the applicant has been compelled 

to approach this Hon 'b]e Tribunal for seeking justice. 

6.10. That your applicant begs to state that 

the Hon'ble Tribunal has allowed several cases by 

directing the Telecommunication authorities to 

regularise the services of the casual Mazdoor who 

have completed 240 days in a year-arid as such the 

applicant's case stands atpar that those casual 

Mazdoors who have been regularised by the Department 

as per Judgment and order passed by this Hon'ble 

a 	Tribunal in several similar cases. 	 - 

Contd ......6 
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6.11. That those judgments whith have been 

referred in the preceoding paragraph will be placed 

bcfrc this Honblc Tribunal at the time Of hearing 

.0± the case, 

,12. That it is worth mentioning in this 

connect ion that the Govt. 0± india is going to hand 

over Telecn Doparthent to a Corporation on 1.10.2000 

and as such, the authity has issued various instruc-

tions as per Govt *  direction to regulariso the services 

of the casual. labourers those who have been engaged 

before 1.8.1998 and worked Lor 240 dayS in ayeer. 

• 	 6.13, That the Deput y General Manager(knn) 

office of the C.G.M.T., Uluberi, Giwehati has isucd 

a letter Nc6ETT9/12/JRT/3 dated 27.7.2000 to the 

1lccQn District Manager, Jorhat ezuiring the status of 

88 casual labourers who have cCmpleted 240 clays in a 

year. proceeding years to 1.8.98. This shows that the 

Department has dee ided to rogularise the services of 

thecosual labourers thcsc have completed 240 days 

in a year prior to 1.8.98. 

kìncxure-4 is the phctocopy 0± the 

letter No,ESTT.9/12/JRT/3dt, 27.7.2K. 

6.14. That in the instant case the conditions 

required at Mneirc-4 have been fulfilled by the 

applicant and as such his service can be rcgularised 

Cont d. . . . .7 
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by giving direction to the respondents part icularly 

the thief Genc.ral Manager, Telccn, Ulubari. 

Guwahati.-7, 

7 • GRQJ 4DS FOR REL IEF WITH LEGAL P R7T IONS: 

7.1. For that the applicant having served 

more than 240 days in a year cont iruQisly $ ince 1991 

till 1995 he cut to have been regilarisea by the 

respondents as Mazdoor w.e.f.  

.2. For that inspite of ha'.ng submitted 

his working particulars. asked by the respoixiert S the 

respondents did not care to consider his case for 

re gui arisat ion in his scrvicc t ill date, 

7. 3, Fcr that the respondents assuring the 

applicant that his sixnilarly situated cases ha 

already been regularisod as per judgnt and order 
/ 

passed by the Hon'.bie Tribunal, the applicant 'S case 

will als 0 be cons idereci favourably. 

7.4. For that the rc6poxxicrts having not 

rcgulariscd the Services of the applicant on the 

basis of judgnont and ctder passed by the HCn'blo 

Tribunal has seriously discriminated the case of the 

applicant and as such it is a fit case for giving 

epprcpriate direction of the respoixiart s to cons icier 

his case forrcgularisatipn. 

7.5. Fcr that the action of the respondents 

against the violation of pririples of natural justice 

and fafr-play and hence . it is a fit case for giving 

Corztd.....,7 
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appropriate direction passed by this Hon'ble 

Tribunal for regularisation of the service of the 

applicant.. 

DETLSO PIES EXHAUSTED:- 

The' applicant declares that he filed several 

representations before the authorities for regularisa-

tion of his service whichhave been mentioned in the 

head facts of the case but the authorities/respondents 

have not yet considered his case for regu1arisatiOr .  

and hence he approached this Hon'ble Tribunal. 	/ 

MATTERS NOT PREVIOUSLY PILED OR PENDING IN 
NY OTHER COURTS/TRI BUN AL: - 

The applicant, declares that no case is 

filed or pending in any Court or Tribunal regarding 

the present case 

RELIEF SOUGHT FOR:- 

Under the facts and circumstances of the case 

narrated above the applicant prayS for 

granting following reliefs to the applicant: 

to regularise the service of the applicant 

as I4azdoor we.f. 1991- 

respondents be directed to regularise the 

services of the applicant as MazdoOr w.e'.f. 

1991. 

respondents be directed to regularise the 

services of the applicant aS MazdoOr as done 

fttL 	 in similarly situated Case.' 

any other . relief/reiiets entitled to 

the appliaflt. 	 ' 

Contd.... • .8 
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11. INTERIM RELIEF IF ANY PAYED FOR:- 

In view of the facts and circumstances, 

it is further prayed that the applicant 

be allowed to join in his post of Mazdoor. 
- 

12. DEThILSOF POSTAL ORDERS:- 

Postal Order No. 	Go,
a a i 

Date : 

Issued by:- çoo\- oc 

Payable at: Guwahati. 

13. LIZFOF ENCLOSURES:-

As per Index. 

Verification.. .. 

. 	

LL 

14, 
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yE R IF I C ATI 0 N 

I, Nd. Abdul Al i Son of Late jinar.  Al I 

resident of Hangalpará, P.O. Hangalpara, P.S. 	 V 

Sipajhar, District, Darrang, Assam, do hereby 

verify and declare that the statements made in 

paragraphs U 	?J SL C 	, 	 are true 

to my knowledge and those made in paragraphs 

a L 4. 	 are being matter of records true 

to my information derived therefrom which I believe 

to be true and the rests are my humble submi€sIofls 

made before this Hon'hle Tribunal. 

V 	
V 

 

And I hereunto set my hand to this 

verification on this the 2day of september,2000 

at Guwahati,. 

- 	 Signature. 

4 
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Annexure-]. 

DEPARTMENT OF TELECOMMUNICATION 

To, 

Md. Abdul All, 

C/o Syed Abed All 

No.E-5/on/94-95/1 	dated at Rangia the 8.4.94. 

Sub:- Working particulars and documents 

in respect of Md. Abdul Au. 

This is to intimate, you that your particulars 

and documents were forwarded to the TOM/GM vide this 

office letter No.E-5/93-94/26 dated 27.1.94. 

But the A.E./Admn to TOM, Guwahati has 

raised the following points. So you ate required to 

go through the points and submit the particulars for 

onward transissiOn to TOM, Ghy. 

The working particulars for 1991 is not submitte 

In the 1992 he was forking only for 221 days. This 

is less than 240 das in the year. Hence to submit 

• 	 the particars for 240 dayS. 

3) In 1993 only for 45 days particulars are submitted 

whIch is not sufficient. Hence asked to submit the 

full paticulars. 

(4) In 1994no particulars are submItted. 

He you are asked to go through the above 

points and to submit the particulars as directed above. 

SD/- Illegible, 

Sub-Divisional Officer, 
Phone, Rangia. 

Qx,t 
 

S.  

ao 
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- 	
To, 

-\ - 

The G.M. 'relecom, 
Kamrup Telecom District, 
Ulubari, Gt.iwahatj_7 

(Through proper channel) 

Dtd.at Ranià the•0 
. 9 Nov'9 

Working particulars in respect of Ild,Abdul ili, 
working under A. C.G.7S1nceregijo 
October' 9 

Si r, 

Most respectfully,i beg to intimate you about my 
working particulars since January'91 to October'94 as requi-
red from office for setting my regularisatlon case as follows 0  

Total working days in 1.991... 330 days, 
under A. C. IiarJhar Pelephoio 'Xçje, 

Total working days in 1992- 254 days, 
Under S.D.O.T.Ranglya. 

Total working days in 1993- 240 days 
Under S.D I O. T.Rangiya and J.T.O. 
Mtc.Manqaldoi. 

Total working days in 1994- 221 days, 
under S, D.O. P. Raniya 

That Sir , covering the entire period since Janu-
ary'91 to December '93.1 did subiitt my working particulars 
in the S D, O Phones Of fi Ce1  Rangi a, 'whl ch was duly sent to you 
offjce vide.EM5/93..94/26 dtd,27..1.94b 

And again after receiving the letter from SD,O 
Phones, Rangia in April 19946(letter No.Ea5/case/94...q5/1 dtd 
Rangia the 8,-.4-94) I had suittedny working particuJ.ar 
since January 1994 to october'94Whjch was duly sent to your 
office vide S.DO •  Phones Rangia letter No E-5/94-95/12 dtd 
23-.1194. 

That 8ir inspite of aubniitting all fleceaaary 
I)cIrticulars from my side inproper way and after passing a long 
puriod of more than 3(three)years, my case has been lying 
unsettled uptill flow, while some other A.C,c...17 workers Junior 
to me, have been made regular s  

I, therefore,rnost cordially request you to kindly 
look into the matter, and do the needful to con 3ider my czs 
Sympathetically, making a very poor law grouped. worker,  regui;r 
for which act of your kindness, I shall rnain ever grateful 
to you 0  

Os- 1) S,D.O.phones, Ranga 
for his kind information. 

Yours f.thfui1y.., 

• 	t1k 	,) 
3034L 

Q91-• 

0 

n 
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The General Manager, Telecom. 
Kamrup Telecom District, 
Ulubari, Guwahati- 781007. 

1. 	 jtedat Guwa!iatLthe 29th uut'20 0O 

Sub- Prayer for posting in TDS.MO Cadre under 
your coproL 

Si', 

With due respect I would like to state the follwwing 

few lines for ywr kind consideration and sympatheticorder. 

That Sir, I was servIng as Casual Ma?lIoor ntnce +9 

under S.D.O.T/ flangia till 1994 After 1994 onwards I was asked 

by the authority to stop my work0 In the mean time in 1994 S.D.E. 

(Admn,) Office of the G.M.T/Guwahati was asked me to submit my 

working particulars in the Office by a letter No. E-5/Con/94-95/1 

dtd. 8-4-94. As such I have submitted all my working particulars 

on 23-11-94 also 
But Sir, as ill luck have it I was not selected till 

now. 
That is why Sir, Now agath I have submitted all of 

my working particulars with this application and I fervently 

request you kindly to consider my case and appoint me in T.S0M 

Cadre for which act of your 1w kind consideration, I shall 

remain ever grateful to 

ilianking you, 

Yours' faithfully, 

J'iJ. ML114 4-L 
Vill. !iengalpara0 
P.O. I1ongalprt. 
Dist0 Kavnrup (Assam), 

Copy forwardd to the S.D.O.T/Rangia, for information 

—0%- 

/C4tLLfl' 	
_&4J, 

c'e2/ f/ez 



H For Chief General Maniger, Assam 

It 

• 	.. 	______ - 
Govt. of India 

Depariment o?Telccornmuriicatiois 
Otce of the Chief Getral Manager Telecom. 

\O .ST•9/t2/iRTi3 	 Dated at Guwhcti the 27/071 200 
___--•------ 1 - 

16 	•.--- 
Sri P C. Tiwari, 
Teecom t)istrict 

- 	faLS.Q11rUY 

• 	
.QutJc' :I 	 D,ed_o-7-2QQ. 

Kir1dlv retr to vrur .bovc cited letter under whch the result of the 
y coriu7liUee was eosm. unatd to this office aIon-wt1i 3na1ySS. 

It ernergeJ lum th: 	)V rtxrt that SS casual labourers had completed 
iys in ay precedin years 	cn'h they wcre not in scmce as on01-O8-1. 

e r ,:pnort howevur is zild 	bc it th prent siarus ol these casual labourers. It is 
jrto:j that none of their c wL.m3 as on. 	'u are thc c-lore, requested to 

	

confim the above pitr• 	 / \ 

	

\ This urcnt 	 - 

/ 	 ('±SShukla) 

ççy 	- 	I. The G'Diugeth, 	They are also e4uested to submit similar 
2. The (i/Q\vnhti and 	report cOverin the casual labourers who 
3 The TD 	•3ngi3aOn 	ad compietedl240 days but not avaibie 

/ 	 as on 01-08-998; 

• ( 
3 • 	. 	• 	.. 'I  

-I 	 ___ 


